CPEN_CCURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

ORIGINAL APPL ICATION NUMBER 1561 OF 2002
MONDAY, THIS THE 27th DAY OF JANUARY, 2003

HON'BLE MRS, MEERA CHHIBBER, MEMBER (J)

Smt. Anjana Pal,
agee absut 26 yeare,

wideuw ef Gerey Lal Pal,

resident of Heuses Ne.630 E.W.S.,

Single Sterey, Barra-ll,

Kanpur Nagar. eses..Applicant

2.

4.

(By Advscate : Shri 1. Ahmad)

VERSUS

The Unien ef India threugh the General Manager,
Ministry of Railuways, Gevernment ef India,
New Delhi.

The General Manager,
Seuth Eastern Railuways,
Kelkata, West Bengal..

The Divisienal Railway Managser,
Ssuth Eastern Railways Bilaspur,
Bilaspur Divisien,

Chattisgarh.

Station Master, Dalli Rajpara,
District Durg,
Chattisgarh.

Sh., Badri Prasad,

sen of Late Bachchu,

resident of Village Hariapur,

Pest Banersi,

P.5. Lallauli,

District- Fatehpur. eeceRespendants

(By Advecate : Shri K.P.'Singh)» s
ORDER

This G.A. has been Files by the applicant Smt. Anjara
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Pal whes has stated that she is the wife ef late Shri Gerey

Lal Pal whe was werking as Assistant Driver in Lece Statien

Dalli Rajhara, District Durg, Chattiscarh.

2, It is submitted by her that her husband cdied in

a train accident at Kanpur Central Station on 18.12,2001,
Therefore, she was entitied to all the benaefits accruihg
there-from including the Family Pension and compassionate
eppointment, but, inepite of several representations given
by ter, the respondents ~have not bothered to pass any order
cn the said representations whereas her father-in-law is
also trying to get the bénefits after the death of her
husband, which is wrong as the late employee had mads her

the nominee in thes serdicc records., According to her, the

wihe 2

rsgrosentatibnshgivan by her to the rasponﬁentqi?t page=-26
dated 10,01.2002 followed by number of reminders and legal
notice dated 24,07,2002 at page 40 of the O.A, but till date
she is neither given Family Pension ror any reply has been
given to her. Thus,findiné no octher remedy, she has filed

the present 0.A.

3. I have e ard the applicant's counsel and perused the

pleadings.

4, The grievance of the applicant is that inspite of
her several representations given to the respondsnts followed

by legal notice also,the raspondents are not taking any

action, Therefore, 1 think there is no need to give any

time to the respondents to file their reply anc this 0.A,
can be dispcssd off at the admission stags itself by giving
a direction to the respondents to consider the claim as made

hesy
by the applicant in Vi representationsas well as this U.A,,
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and pass> a reasoned and speaking order within a period of

2 months from the date of receipt of a copy of this order

under intimation to the applicant,

S With the above directions, the 0.A. is dispossd off

~

with no order as to costs,

-

MEMBER (J)

shukla/=-



